FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RAJTHARUN TEXTILES INDIA
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

M/s Rajtharun Textiles India Private Limited

Date of incorporation of corporate
debtor

09" July 2009

Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, Coimbatore.

Corporate Identity No. / Limited
Liability  Identification No. of
corporate debtor

U17111TZ2009PTC015326

Address of the registered office and
principal office (if any) of corporate
debtor

6/159-B, Puluvapalayam, Odderpalayam Post,
Annur-(Via), Coimbatore- 641653

Insolvency commencement date in
respect of corporate debtor

Order no. CP/IB/186/CHE/2023 dated 24™
February,2026 [ Order received on 06" March
2026]

Estimated date of closure of insolvency
resolution process

24" August,2026

Name and registration number of the
insolvency professional acting as
interim resolution professional

Address and e-mail of the interim
resolution professional, as registered
with the Board

CA. S. Prabhu

Reg.No.IBBI/IPA-001/1P-P01275/2018-2019/11948
2" Floor, CODISSIA, G.D.Naidu Towers,

Huzur Road, Coimbatore 641018.

Ph.no: +91 94888-10404/carpprabhu@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

rajtharun.ibc@gmail.com

11.

Last date for submission of claims

20" March,2026

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.

(@) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

Not Applicable.

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s. Rajtharun Textiles

India Private Limited on 24" February,2026.




The creditors of M/s. Rajtharun Textiles India Private Limited, are hereby called upon to
submit their claims with proof on or before 20t March,2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 07.03.2026
Place: Coimbatore

CA. S. Prabhu

IRP of M/s. Rajtharun Textiles India Private Limited [Under CIRP]
IBBI Reg No. IBBI/IPA-001/1P-P01275/2018-2019/11948

AFA No. AA1/11948/02/311226/108769 valid upto 31/12/2026

The Public Announcement was Published on 8th March 2026 in the Following Newspapers:

a) Dinamani
b) The New Indian Express.
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To‘reel in’ likes, influencers turn
nuisance in Kovai’s public spaces

JOIMBATORE

sunoay ()8.03.2026

Public say content creators filming reels at waiting areas, parking bays have become a menace

EXPRESS NEWS SERVICE
@ Coimbatore

COIMBATORE city police on
Saturday launched an inquiry
against social media influenc-
ers shooting reels in the busy
Gandhipuram Town Bus Stand
in Coimbatore city.

A video shot at the stand
shows a youth running into the
bus stand wearing a saree,
while two youths danced as a
couple for a Tamil song at the
waiting area and near the park-
ing bays.

Public say that reel shooters
have become a nuisance filming
and even breach privacy.

A corporation bus driver, P
Dhanabal (name changed), who
saw the reel on Saturday, said
such reckless acts pose danger

too as a bus could have hit the
youths while filming. He noted
that reels were filmed inside the
bus stand despite a police booth
being located there.

He recalled several accidents
have already occurred at the
bus stand. “Such actions set a
bad example for other social
media influencers; they may
also attempt similar acts in the
bus stand. To prevent such nui-
sance, the police department
should take legal action against
them,” he urged.

Activist S Basha told TNIE
that it was unfortunate that
reels were filmed inside the bus
stand despite the presence of
police. The police should have
stopped such actions. This inci-
dent indicates that anyone can
do anything there.

‘Road works rupturing
drinking water pipelines’

EXPRESS NEWS SERVICE
@ Coimbatore

RESIDENTS of several villages
near Mettupalayam are facing
severe hardship as frequent
pipeline breaks caused by on-
going road expansion works
are disrupting the drinking wa-
ter supply.

At present, works are under-
way to widen the Met-
tupalayam-Avinashi
Road via Annur from a
two-lane stretch into a
four-lane highway. In
addition, more than 10
new bridges are being
constructed between Then
Thirupathi Naalroad and
Mettupalayam.

Road-widening and bridge
construction work have led to
repeated rupture of the dedi-
cated pipeline that carries
drinking water from the Tirup-
pur second drinking water
scheme, affecting the regular
supply of water to to the pan-
chayats of Sikkarampalayam,

Q

D

Bellathi and Jadayampalayam.

Officials often take two to
three days to repair each pipe-
line break. In this period, resi-
dents of the three panchayats
are left without adequate drink-
ing water.

Local residents have urged
authorities to take immediate
steps to prevent such disrup-
tions. With both the TWAD
Board and the Highways
department officials

blaming each other, the
public has appealed to
the officials of both de-
partments to closely
monitor the construc-
tion works and ensure that
pipelines are protected while
development works are carried
out.

(Water for the second drink-
ing water scheme of Tiruppur
is drawn from the Bhavani Riv-
er in Mettupalayam. The project
supplies drinking water not
only to Tiruppur but also to Avi-
nashi, Annur and several vil-
lages located along the route.)

A video shot at the bus stand shows a
youth running wearing a saree, while
two others danced as a couple near the

parking bays | express

EPS LABELS DMK AS
ANTI-FARMER PARTY

EXPRESS NEWS SERVICE @ Erode

ATADMK general secretary Edappadi K Palaniswami said
agricultural schemes stopped by the DMK will be brought
back if the AIADMK came to power.

While addressing a public meeting in Anthiyur on Satur-
day, Palaniswami termed the DMK as an anti-farmer party.

“Anthiyur is an agricultural area. I am also a farmer. I
know the hardships and challenges of farmers. I also know

the hardships of agricultural workers. There-
fore, AIADMK will always protect the wel-
fare of farmers.”

He listed his achievements for farmers’ wel-
fare and blamed the DMK for dropping all
those schemes, including the Kudimaramathu
scheme to dredge waterbodies and waterways
which he brought.

“After Amma’s (J Jayalalithaa) demise,
when I became the chief minister, I faced sev-
eral odds. However, I gave a government that could not be fault-
ed. We faced a severe drought at the beginning of our rule. How-
ever, we provided water facilities to all the people without any
hindrances. We provided relief to those affected by the cyclone.
Then we got hit by the COVID-19 pandemic. We provided good
governance even in an environment where there was no tax
revenue for a year during the pandemic time,” EPS said.

“But the current government has not faced any challenges
but has borrowed %5 lakh crore. The DMK government’s
achievement is that it has increased the debt burden on the
people despite high revenue,” he added.

“In their reels, they have
shown the faces of women, in-
cluding schoolchildren, with-
out their permission and edited
and uploaded them in such pub-
lic nuisance videos. This is not
ethical. Where is individual pri-
vacy here? The footage could be
misused by others, so it must be
deleted,” he urged the police.

A police officer from Kattoor
police station told TINIE that
their Instagram ID, named Jiz.
mon, shows that the youths who
allegedly belong to Kerala had
caused a nuisance by dancing
in several public places in Tamil
Nadu and Kerala, not just here.
“We have launched an inquiry
into the nuisance created here
through the cybercrime wing
and summons will be issued
soon to them,” he said.
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The PM 2.5 level at Coimbatore on

Saturday. Nitrogen dioxide level was

at 15 pg/m3 against the prescribed
standard of 80 pg/m3

-

[] Twitter @ xpresstn
Ed TNIE Tamilnadu’ @ xpresstn

To mark International Women'’s Day on Sunday, a kolam (rangoli) competition was held by the Tharapadavedu Women'’s Self-help
Group Association, in Vellore, on Saturday | s piNes

Spl body set up to prepare DPR
for gallery at int’l hockey ground

EXPRESS NEWS SERVICE
@ Coimbatore

THE Coimbatore City Munici-
pal Corporation (CCMC) coun-
cil has approved a proposal to
constitute an expert committee
to prepare a Detailed Project
Report (DPR) for constructing
a spectators’ gallery at the in-
ternational-standard hockey
ground in RS Puram. The civic
body has earmarked %18 crore
for the proposed facility.

The resolution seeking ap-
proval to appoint technical ex-
perts for preparing the DPR
was placed before the council
during a meeting held on Fri-
day and was subsequently
passed. Following the approval,
the corporation is expected to
soon appoint specialists to un-
dertake the DPR preparation
and submit recommendations
for the project.

According to the resolution,
the proposed spectators’ gal-
lery will be constructed near
the newly established synthet-
ic-turf hockey ground located
within the premises of the Cor-
poration Boys Higher Second-
ary School in Ward 72 of the
West Zone. The gallery is
planned to be developed with

The spectators’ gallery will be built near the synthetic-turf hockey ground located
within the premises of Corporation Boys Higher Secondary School | FiLe Pic

contributions from both the
government and private
sector.

The hockey ground, devel-
oped by the civic body at an es-
timated cost of ¥9.67 crore, was
inaugurated in December 2025
by Deputy Chief Minister Ud-
hayanidhi Stalin. Spread across
nearly seven acres, the facility
features an international-
standard artificial turf that
meets the specifications of the
International Hockey Federa-
tion (FIH). The venue also in-
cludes floodlights, dressing

rooms, sprinkler systems for
turf maintenance, and other es-
sential amenities for players.

Officials said the addition of
a spectators’ gallery and sup-
porting infrastructure will en-
able the venue to host larger
state, national, and potentially
international hockey tourna-
ments in the future.

Officials noted that once the
DPR is prepared, the proposal
will be forwarded to the Direc-
torate of Municipal Adminis-
tration seeking administrative
approval for implementation.

Salem rly division
sets record, collects
2 crinfinesin Feb |

EXPRESS NEWS SERVICE @ Coimbatore

THE Southern Railway’s Salem Division has recorded
its highest-ever monthly earnings through ticket check-
ing drives, collecting over %2.32 crore in penalties during

February 2026.

The February earnings surpass the previous highest
monthly collection of ¥2.32 crore recorded in March C
2024. The latest figure also exceeded the division’s
monthly target of %1.88 cr by about %44 lakh.

According to railway officials, the division conducted
extensive ticket-checking operations across trains and
railway premises throughout the month. These drives g
were aimed at curbing ticketless travel, irregular travel
and the carrying of unbooked or excess luggage. :

During February 2026, ticket-checking squads carried g
out 5,437 inspections, detecting 28,306 offences. The
drives resulted in the collection of %2,32,65,205 in penal-
ties, marking a significant achieve-
ment for the division.

A major share of the penalties came 11| Last date for submission of
from cases of ticketless travel. Offi-
cials detected 14,891 cases of passen- 13| Classes of craditors, IF ary. under clause [b) of
gers travelling without valid tickets
and collected %1,42,54,693 as a penalty.
Compared to February 2025, this rep- 13| Mames of Insolvency Professionals identified to
resents a 9.3% increase in the number
of cases detected and a 20.7% rise in
the penalty amount collected. During 14
the same period last year, the division
had detected 13,621 such cases and col-
lected %1,18,08,472.

In addition, 13,368 cases of irregu-
lar travel, such as passengers travel-
ling beyond their permitted class or
distance, were identified. Railway au-
thorities collected %89,72,070 as penalties, showing a
4.6% increase over the %85,79,778 collected in February

Q

The division
conducted
extensive drives
across trains
which aimed at
curbing ticketless
and irregular
travel, the
carrying of
unbooked or
excess luggage

Railway officials

2025.

Ticket-checking teams also detected 47 cases of un-
booked luggage or passengers carrying baggage beyond
the permitted limit, collecting %38,442 as a penalty.

Railway officials said the performance was made pos-
sible through the coordinated efforts of officers and
ticket checking staff of the Salem Division. The initia-
tive was carried out under the guidance of Senior Divi-
sional Commercial Manager M Vasudevan, who encour-
aged regular monitoring and strict enforcement to

prevent ticketing violations.

Railway authorities have urged passengers to travel
responsibly by carrying valid tickets, boarding trains at
their designated stations and adhering to luggage limits
to ensure a smooth and hassle-free journey.

FORM A - PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvercy and Bankruptoy Board of India
iInzobvency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
M/s. RAITHARUN TEXTILES INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

1 |Mame of corporate debtor i /s Rajtharun Textiles India Private Limited

O SBI

STATE BANK OF INDIA
STRESSED ASSETS RECOVERY BRANCH
COIMBATORE (10204)

3771, Dr Nanjappa Road, Behind:N.5.Palaniappa
Mursing Home, Coimbatore 641 018

Ph: 0422-2233450, e-mail I1D : sbi.10204@sbi.co.in

The Authorised Officer’'s Details
Name : Mr.Y.Chandrasekar
Mobile No.: 94876 26069
Contact Person : Ajitha.R
Mobile No: 99441 53819

Date aof incorporation of
corporate debtor

O5th July 2009

Authority under which corporate
3 | debstor is Incorporated/registered

Registrar of Companies, Coimbatore.

4 | Cofporate Identity Mo, /Limited
Liability Identification Mo, of
corporate debtor

17ITITZ2000PTCOL5326

Address of the registerad
5 | office and principal office {if
any] of corporate debtor

51558, Puluvapalayarm,
Odderpalayam Post, Annur-(Yiaj,
Coimbatore - 641653

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Nolice for Sale of Immovable Assets under the Securitisation and Reconsiruction of Financial Asseis and Enforcement of Security
Interest Act, 2002 read with provigo Lo Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002,
Maotice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor {5) that the below described immaovable propery/iies
Mortgaged/Charged to the Secured Greditor, the Physical Possession of which has been taken by the Authorised Officer of State Bank of India being the
secured Craditor, will be sold on “As is where is™, “As is what 15", and “Whatever there is" basis on 30.03.2026, for recovery of below mentioned
amaunt With Tuture interest and costs due to the State Bank of India, SARB, Colmbatare from the borrowers as below mentionad.

Insolvency commencement
date in respect of corporate
debtor

Order no.CP/IBS1BE/CHE 2023
dated Zdth February, 2026
[Drder received on 0Eth March 2026]

Name & Address of the Borrowers : Mr.Nandhakumar.R, 5/0.Ramasamy, D No. B-8-A-202, Garden City, Nagarajapuram, Vadapatti Coimbatore - 641 007
Amount outstanding as on 05.03,2026 ; Rs.49,29,573/- (Rupees Forly Nine Lakhs Twenty Nine Thousand Five Hundred and Seventy Three only)
with future interest and costs, elc.,

7 Estimated date of closure of
insolvency resolution process

24th August, 2026

Mame and registration numbser
of the insolvency professional
Acting as interim resoiution
professional

Addrass and e-mail of the interim
resolution grofessianal; as
registered with the Board

Co. 5 Prabhu

2019/11948

10| Address and e-mail to be used
for correspondence with the

Feg. Mo BB IPA-D01IP-PO1275/2018-

2nd Floor, CODIS5LA, G.0.Naidu Towears,
Huzur Road, Coimbatore - 641 018

Ph, Mo +91 9488E-10404

E-mall : carpprabhu@gmail-com

E-rmail i rajtharun. ibo@ gmail.com

DESCRIPTION OF THE IMMOVABLE PROPERTY

Property 1: SCHEDULE- A In Coimbatore Registration District, In Thondamuthur Sub Reglstration Distriet, In Coimbatore Taluk, now in Perur Taluk.
[n Vedapatt Village, 5F No.257 Hectare 1.16.50, Acres 2 88 under Patta No.534, SF.No.252/1B Acres 1.56, SF.No 2531 Acres 1.62, SF No. 2511 Acres
0.58 1%, SF.No, 254 Acres 0.41, SF No.258 Acres 0.98, S5F.No, 259/2 Acres 2,79, SF.No. 260/2 Acres 0.05, Aggregation in all 10 acres and 8Y 1% cents
together with all appurtenances attached to the said land and easementary rights attached to the said land. Qut of 10 Acres and 873 cents, gifted 75,039
s0.11, towards OSR, & approach road to OSR o Vedapatt Town Panchayal, and 3.064.52 sq.1t. for scheme road balance has been shared as UDS.
SCHEDULE - B ; In the property described in schedule “A" above an undivided 264.66 .1 or 24.58 sq. meter of land.

SCHEDULE - C : The apartment bearing unit. No. 02 on the secend floor of type 2 BHK Row,08, Block A" Door No: A202 having a carpet area of about
377.67 sq.ft in residential complex/township called ‘Garden Gity' with all its doors, windows, eleciric fithings with connection and its security deposit
amaunt including the common nght tor staircase, open space, ovarhead fank, sephic tank, It and sanitary fittings, opan tarrace, commaon passage
easements and all other appurienances attached herewith, 5.C. No = 105-012-593. This property is situated within limit of Vedappatti Town Panchayat

interim resolution professional

claims

20th March, 2026

sub-zection [G&) of section 21, ascertained by the
interim resalution professional

act as Authorised Reprasentative of creditorsina

Mot Applicable

Reserve Price : Rs.16,30,000/-

Property 2 : SCHEDULE - A : As mentioned above,
SCHEDULE - B : As mentionad ahove,

SCHEDULE - C : The apartment bearing unit. No. 05 on the ground floor of type 2 BHK Row. 10, Block "B” Door No: B00S having a carpet area of about
377 .67 5q.ft in residential complextownship called ‘Garden City' constructed by the Developer and on the land set out and describad in Schedule "A”
herein above. Property Tax Assessment Mo, = 3908 Ward Mo, 07, This property is situated within limit of vedappatti Town Panchayat

EMD Amount : Rs.1,63,000/-

Bid Multiplier : Rs.20,000/-

class (Thres names for each class)

Latitude / Longitude of the property : 10.994356N / 76.910293E

1a} Relevant Forms and

b} Details of authorized representatives are available at:

Reserve Price : Rs.16,30,000/- EMD Amount : Rs.1,63,000/- Bid Multiplier : Rs.20,000/-

Motice is hereby given that the Mational Company Law Tribunal has ordered
the commencement of a corporate insolvency resclution process of the
M /s.Rajtharun Textiles India Private Limited on 24th February, 2026,
The creditors of M/s.Rajtharun Textiles India Private Limited, are
hereby called upon to submit their claims with proof on or before 20th March,
2026 to the inferim resolution professional at the address menticned against
ertry Mo, 10
The firancial creditars shall submit their claims with proof by electronic means
aiily, &l other creditars may submit the clafms with proof in persen, by post ar
by electronk: means,
A financial creditor belonging to a class, as listed against the entry Mo. 12, shall
indicate |t chokce of authorized representative from among the thres
insolvency professionals listed against entry No.13 to act as authorized
representative of the classin Form Ch,
Submission of false or misteading proofs of claim shall attract penalties.
Draate - OF Q3. 2026
Piace : Coimbatore
IRP of M/'s. Rajtharun Textiles India Private Limited [Under CIRP)
IBEl Reg Mo, [BBISIPA-001/IP-POI2T5/2018-2019/11948
AFA No. AAL/11948/02/311226/108769 valid upto31/12/2026

Encumbrances known to the Bank if any: Nil However, the bidders are requested to make their own enguiry.
DETAILS OF E-AUCTION SALE:

Date and time of e- Auction : Property 1 & 2 : 30.03.2026 (Monday) 11.00 AM to 4.00 PM
{with unlimited extension of 10 minutes if bidding continues till sale is concluded)

Inspection of properties : Property 1 & 2 : 16.03.2026 (Monday) between 11.00 a.m to 4.00 p.m

Last Date for Submission of Proof of EMD : Interested bidder may deposit Pre-Bid EMD with
https:/fbaanknet.com/eauction-psb/home before the close of e-Auction

EMD shall be deposited through NEFT to credit of PSB Alliance Baanknet E-WALLET (Refer Point No.13-b in terms &
conditions uploaded in the website)

Pre-bid EMD being the 10% of Reserve price fo be transferred by interested bidders in the global EMD wallet of hitps-2ibaanknet com/eauction-psh/home
by means of transfer of funds. Interested bidder may deposit Pre-bid EMD with PSB Alliance Baanknet before the close of e-Auction. Gradit of
Pre-bid EMD shall be given to the bidder only after raceipt of payment in PSE Alliance Bank account and updation of such information in the a-auction
wabsite. This may take some time a& per banking process and hence bidders, in their own interest, are advised to submit the pre-bid EMD amount
well in advance 1o avold any last minute problem.

The auction will be conducted onling only, through the web pordal hitps://baanknet.com/eauction-psb/home. The hidder registration should be

CA. 5. Prabhu

completed by hidder well in advance, before e-aucltion date as the process takes minimum of two to three working days.

GuoteExpress

YOU CAN’T WAIT FOR
INSPIRATION. YOU HAVE
TO GO AFTERIT WITH

A CLUB ) sack LonDpON

For detailed terms and conditions of the E-auction sale, steps to be followed by the bidder for registering with e-auction portal and for E-Auction
tender document containing online e-auction bid form, Declaration ete, please refer to the link provided in https.//baanknel.com/eauction-psh/home

Place : Coimbatore Authorised Officer
Date : 06.03.2026 State Bank of India

epaper.newtndtanexpress.c:nm.
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_NAME CHANGE _

|, Ashwini Sndhar, D/o Sridhar,
Wi/ Parasuraman,, born on 17th
January 1983 (Birth Place:
Udhagamandalam, Tamilnadu),
residing at No.189, Bombay Hall,
New Agraharam, Ooty, The
Mitgires -643001 shall henceforth
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FORM A - PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insalvency and Bankrupicy Board of India
tinsabvency Resciution Protess for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/s. RAITHARUN TEXTILES INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

Mame of corporate debtor

M/s Rajtharun Textiles India Private Limited

affice and principal effice {if
any} of corporate debtor

Ocddenpalayam Post, Annur-(Vi),
Coimbatore - 641653

Inzolvency commencement
date In respect of corporate
debtor

Qrder ne CPYIBS 186/ CHE/ 2023
dated 24th February, 2026
Ivder received on 06th March 2026]

Estimated date of closure of
Insalvency resalution process

24th August, 2026

Mame and registration number
af the insalvency profestional
acting as interim resolution
professional

Address and e-mail of the interm
resatution professional, as
registered with the Board

14

{ Address and e-mail to be used
far correspondence with the
interim resoiution protessional

CA. 5 Prabhu

Reg Mo JBBIPA-00L/IP-PO1275/2018
2019411948

2nd Floor, CODIS51A, G.D.MNaido Towers,
Huzur Read, Coimbatore - 641 018

Ph. Na @ +91 94588-10404

E-mail . mrpprabhuEemail.com

E-rrvadl : rajtharun, lbe@gmall com

11

Last date for submission af
claims

20th March, 2026

12

interim resofution professiomnal

Classes of credibors, if any, ender clause {b} of
sub-section (6A) of section 21, ascerained by the

13

Mames of Insolvency Professionals identitied to
act a5 Authaorised Bepresentative of creditors ina
class [Three names for each class)

Mot Applicatle

14

ia} Relevant Forms and

i) Detalls ol authorzed representatives are avaliahle at:

Motice is hereby given that the Mational Comparny Law Tribunal has ordered
the commencement of 3 corporate insolvency resolution process of the
M 5. Rajtharun Textiles India Private Limited on 24th February, 2026,

The creditors of Mfs.Rajtharun Textiles India Private Limited, are
herehy cabled upon to submit thele clairs with proof en or Before 20th March,
2026 to the Interim resalution professional at the address mentioned against
enbny Mo, 10
The financial creditars shall submit their claims with proof by electronic means
ceriby, All other craditors may submit the claims with proof In person, by post or
by electraonic means
A financial creditor belonging to a class, as listed against the entry Mo, 12, shall
indicate its choice of authorized representative from among the three
imnsoleancy professionals listed zgainst entry Mol to act as authorized
representative of the class in Form CA,

Submission of false or misleading proofs of claim shall attract penalties.

Date
Place : Coimbatore

07032026

IRP of M/ Rajtharun Textiles India Private Limited {Under CIRP]
IBBI Reg No. [BEI/1PA-001/19-POLT2 TS/ 2018-2019,/11948
AFA No. AAT/11948/02/311226/108769 valid upto31/12/2026

CA. 5. Prabhu

epaperdinamani.com
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